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VISHNU & COMPANY TRADEMARKS PVT. LTD.

<br>

(CIN: U74120DL2007PTC161290)

<br>

Regd Address: L-108-109, 3rd Floor, Lajpat Nagar II, New Delhi 110024

<br>

CERTIFIED EXTRACT OF MINUTESOF MEETING OF THE BOARD OF

<br>

EXECUTIVES (BOE) OF VISHNU& COMPANY TRADEMARKS PRIVATE

<br>

LIMITED HELD ON 19.05.2026 AT THE OFFICE OF THE COMPANY AT L

<br>

108-109, 3 FLOOR, LAJPAT NAGAR-II, DELHI AT WHICH PROPER

<br>

QUORUM WAS PRESENT.

<br>

OF

<br>

TO CONSIDER AND GRANT AUTHORIZATION IN FAVOUR

<br>

MS. PRIYANKATIWARI, DAUGHTER OF MR. JHARKHANDEY TIWARI,

<br>

AGED ABO0T 38 YEARS, TO REPRESENT THE COMPANY BEFORE

<br>

VARIOUS AUTHORITIES AND COURT(S) / TRIBUNALS

<br>

The Board notes that it is advisable to grant authorization in favour of Ms. Priyanka

<br>

Tiwari, daughter of Mr. Jharkhandey Tiwari, aged about 38 years, to represent the

<br>

Company before National Green Tribunal and / or any Court, Tribunal, Committee,

<br>

Commission, Regulatory Authority, or any other Judicial or Quasi-Judicial Authority

<br>

in connection with any legal proceeding by or against the Company.

<br>

The Board considered the matter and passed the following resolution:

<br>

"RESOLVED THAT in suppression of any earlier resolution passed by the BOE in

<br>

the said matters, Ms. Priyanka Tiwari, daughter of Mr. Jharkhandey Tiwari, aged

<br>

about 38 years, is hereby authorised to do the following act(s) and deed(s) on behalf

<br>

of the Company:

<br>

1. To sign / file all enrolment application(s), return(s), e-form(s), papers,

<br>

applications, plaints, petitions, vakalatnamas, affidavits, appeals and all other

<br>

documents as maybe required to be filed with any judicial or quasi-judicial authority,

<br>

Tribunals, Authorities or Forums including any appellate tribunal or before any other

<br>

Govemment Authority(ies) and/or local authorities in conection with any legal

<br>

proceeding by or against the Company and to represent the Company in or in relation

<br>

to all matters incidental thereto as may be considered necessary and expedient.

<br>

2. To institute, defend, prosecute, conduct, compound, refer to arbitration and

<br>

abandon and to compromise legal or other proceedings, claims and disputes by or

<br>

against the Company or in which the Company may be concerned or interested.

<br>

3 To engage advocates/ legal counsels/ other professionals/ retainers as may be

<br>

required from time to time and to sign necessary documents on behalf of the

<br>

Company and to do all such acts, deeds and things as may be expedient to carry out

<br>

the purposes herein above mentioned.

<br>
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IN THE HIGH COURT OF JUDICATURE FOR RAJASTHAN
AT JAIPUR BENCH

JUDGMENT

1. Indian Asthama Care Society & Another    Vs.     State of Rajasthan & Others
(D.B. Civil Writ Petition No.1966/2003)

2. Mam Raj Singh Choudhary Vs. State of Rajasthan
(D.B. Civil Letter Petition No.3708/2003 PIL)

3. Suhas Singh Bhadoria Vs. State of Rajasthan
(D.B. Civil Letter Petition No.7590/2002 PIL)

D. B.  Civil writ Petitions under Article 226  of the
Constitution of India.

Date of Judgment: August 29, 2007.

PRESENT

HON'BLE  MR.  JUSTICE  SHIV KUMAR SHARMA
HON'BLE  MR. JUSTICE GUMAN SINGH

Mr. G.S.Bapna] for the petitioners.
Mr. N.R.Saran]

Mr. G.S.Gill, Addl. Advocate General for the State.

Mr. Pancham Surana, for respondent.
Ms. Suman Sharma] for Times of India.
Mr. B.N.Sandhu     ] 

BY THE COURT: (PER HON'BLE Shiv Kumar Sharma,J.)

Finding sachets of Gutkha, Tobacco and Pan Masala lying 

scattered at public places, the petitioners have approached this Court  with 

the request to invoke `The Pollutor pays Principle' and impose fine on the 

manufacturers of Gutkha, Tobacco and Pan Masala. 

2. The “pollutor pays principle” implies that the absolute liability

(Uploaded on 29/08/2007 at 12:00:00 AM)

(Downloaded on 12/12/2025 at 03:29:34 PM)
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to harm the environment extends upon the pollutor not only to compensate 

the victims of pollution but also the cost  of restoring the environmental 

degradation. The principle provides that where the environment has been 

damaged/ degraded on account of pollution, the pollutor would be liable to 

compensate the individual sufferers and to pay the cost of restoring the 

damaged ecology.

3. It is urged on behalf of the petitioners that sachets are made of

plastic which is one of the major toxic pollutants, therefore the respondents

No.3to15 and other manufacturers of Gutkha, Tobacco and Pan Masala

should be restrained from selling their products in sachets. The contention of

respondents No.3to15 however is that no pollution is being caused by the

sachets.

4. Having given our anxious consideration to the rival submissions

we are of the view that  before issuing any direction as sought by the

petitioners, the question whether the sachets poison and pollute the natural

resources and the environment needs to be examined by experts.

5. Undoubtedly plastic plays the villain right from the stage of its

production. The major chemicals that go into the making of plastic are

highly toxic and pose serious threat to living beings of all species on earth.

Some of the Constituents of plastic such as benzene and vinyle chloride are

known to cause cancer, while many others are gases and liquid hydrocarbons

that vitiate earth and air. Plastic resins themselves are flammable and have

contributed considerably to several accidents worldwide. Like in the case of

all other chemical substances `disposal' of plastic is a myth. Once plastic is

(Uploaded on 29/08/2007 at 12:00:00 AM)

(Downloaded on 12/12/2025 at 03:29:34 PM)
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produced, the harm is done once and for all. Plastic defies any kind of 

attempt at disposal – be it through recycling, burning or landfilling. Since 

plastic does not undergo bacterial decomposition, landfilling using plastic 

would mean preserving the poison forever when burned, plastic releases a 

host of poisonous chemicals into the air, including dioxin, the most toxic 

substance known to science. Recycling of plastic is associated with skin and 

respiratory problems, resulting from exposure to and inhalation of toxic 

fumes, especially hydrocarbons and residues released during the process. 

What is worse, the recycled plastic degrades in quality and necessitates the 

production of more new plastic to make  the original product. Plastic waste 

clog the drains and thus hit especially urban sewage systems. The plastic 

waste being dumped  into rivers, streams and seas contaminate the water, 

soil, marine life and also the very air we breathe. Choked drains provide 

excellent breeding grounds for disease causing mosquitoes besides causing 

flooding during the monsoons. Any attempt to get rid of plastic through 

landfills is also dangerous. Apart from toxic seepage from the landfill 

resulting in the contamination of precious water sources, the waste mass 

impedes the flow  of ground water as well and obstructs the movement of 

roots – thereby badly affecting the soil's biological balance and organic 

process. Landfills are also prone to leaks. The wastes – especially cadmium 

and lead in the wastes – invariably mix with rain water, then seep through 

the ground and drain into nearby streams and lakes and other water bodies. 

Thus the water get  poisoned.

6. QUICK FACTS ON PLASTIC POLLUTION:

- A plastic milk jug takes 1 million years to decompose.
- A plastic cup can take 5-80 years to decompose.

(Uploaded on 29/08/2007 at 12:00:00 AM)

(Downloaded on 12/12/2025 at 03:29:35 PM)
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- Plastic bags and other plastic garbage thrown into the ocean kill as
many 1 million sea creatures every year.
- By discarding plastic thoughtlessly, especially fishing gear and
packaging people are accidentally causing the deaths of millions of
mammals, birds, reptiles and fish every year.

7. The problem of plastic pollution is serious. Public nuisance,

because of plastic pollution to the detriment of the people, is a challenge to

the social justice component of the rule of law.

8. It is well settled that all human beings have the fundamental

right to unpolluted environment, pollution free water and air. The State is

obliged to preserve and protect the environment. It is mandatory for the State

and its agencies to conceive, anticipate, prevent and attack the causes of

environmental degradations.

9. Keeping in view the aforesaid considerations, we direct as

follows:-

(i) The Chief Secretary, State of Rajasthan, within two months from

today, shall get the sachets of Gutkha, Tobacco and Pan Masala (sold

and consumed in Rajasthan) examined by Forensic Science

Laboratory and to enquire as to whether sachets contain plastic

material.

(ii) If the FSL report  discloses that the sachets contain plastic

material, the respondents No.3to15 and other manufacturers shall pay

pollution fine to the Chief Secretary as follows:-

Turn over of unit for the period Amount of fine
from 1-4-2006 to 31-3-2007
Upto Rs.1,00,000/- Rs.     30,000/-
Between Rs.1,00,000/- and 3,00,000/- Rs.     60,000/-
Between Rs.3,00,000/- and 10,00,000/- Rs.  1,50,000/-
Between Rs.10,00,000/- and 50,00,000/- Rs.  7,00,000/-

(Uploaded on 29/08/2007 at 12:00:00 AM)

(Downloaded on 12/12/2025 at 03:29:35 PM)
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Between Rs.50,00,000/- and Rs.1 Crore Rs.12,00,000/-
       and more

(iii)The respondents No.3to15 and other manufacturers of Gutkha,

Tobacco and Pan Masala are restrained from using plastic material in

the sachets of Gutkha, Tobacco and Pan Masala.

(iv) The respondents No.3to15 and other manufacturers shall comply

in letter and spirit the provisions contained  in the Cigarettes and

Other Tobacco Products (Prohibition Advertisements and Regulation

of Trade and Commerce, Production, Supply and Distribution) Act,

2003 which came into force w.e.f. February 11, 2007.

(v) There shall be no order as to costs.

(vi) The writ petitions stand disposed of as indicated above.

(vii) A copy of this order shall be transmitted to the Chief Secretary,

for compliance.

(Guman Singh),J.      (Shiv Kumar Sharma)J.

arn/
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fITEM NOS.MM-16-18 COURT NO.2 SECTION XV

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).16308/2007

(From the judgement and order dated 29/08/2007 in CWP No.1966/2003
of The HIGH COURT OF RAJASTHAN AT JAIPUR)

ANKUR GUTKHA Petitioner(s)

VERSUS

INDIAN ASTHAMA CARE SOCIETY & ORS. Respondent(s)

(With prayer for interim relief)

With S.L.P. (C) No.16314 of 2007
(With prayer for interim relief)

S.L.P. (C) No.16317 of 2007
(With prayer for interim relief)

Date: 07/09/2007 These Petitions were mentioned today.

CORAM :
   HON’BLE MR. JUSTICE B.N. AGRAWAL
   HON’BLE MR. JUSTICE P.P. NAOLEKAR

For Petitioner(s) Mr. Harish N. Salve,Sr.Adv.
Mr. Mukul Rohatgi,Sr.Adv.
Mr. Ankur Chawla,Adv.
Ms. Naina Saraf,Adv.
Mr. Ashish Jha,Adv.
Mr. Jayant Mohan,Adv.
Mr. Siddhartha Chowdhury,Adv.

For Respondent(s)

UPON hearing counsel the Court made the following
ORDER

Taken on Board.

Issue notice.

Until further orders, operation of the impugned
order shall remain stayed.

[ T.I. Rajput ] [ Om Prakash ]
A.R.-cum-P.S.    Court Master
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1

ITEM NO.2 COURT NO.10 SECTION XV

S U P R E M E C O U R T   O F    I N D I A
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).16308/2007
(From the judgement and order dated 29/08/2007 in CWP No. 1966/2003
of The HIGH COURT OF RAJASTHAN AT JAIPUR)

ANKUR GUTKHA Petitioner(s)

VERSUS

INDIAN ASTHAMA CARE SOCIETY & ORS. Respondent(s)

(With prayer for interim relief and office report )
WITH
SLP(C) NO. 16314 of 2007
(With appln.(s) for exemption from filing c/c of the impugned
judgment and with prayer for interim relief and office report)
SLP(C) NO. 16317 of 2007
(With appln.(s) for exemption from filing c/c of the impugned
judgment and with prayer for interim relief and office report)
SLP(C) NO. 19467-19469 of 2007
(With prayer for interim relief and office report)

Date: 07/12/2010    These Petitions were called on for hearing today.

CORAM :
HON’BLE MR. JUSTICE G.S. SINGHVI
HON’BLE MR. JUSTICE ASOK KUMAR GANGULY

For Petitioner(s) Mr. Rahul Pratap, Adv.
Mr. Jayant Mohan, Adv.

Mr. K.C. Dua, Adv.

For Respondent(s) Mr. Gopal Subramanium, S.G.
Mr. Anand Varma, Adv.
Mr. R.K. Rath, Adv.

Ms. Archana Pathak Dave, Adv.
Mr. Irshad Ahmad,Adv.
Mr. Narottam Vyas, Adv.

Mr. Guru Krishna Kumar, Adv.
Mrs. Srikala, Adv.

Mr.   Lalit Chauhan, Adv.
Ms.   Rukhmini Bobde, Adv.
Ms.   Soumi Gurathakurta, Adv.
For   Parekh & CO., A.O.R.

2

Mr. Rohit Bhat, Adv.
Mr. Vikas Mehta,A.O.R.

UPON hearing counsel the Court made the following
O R D E R

Heard learned      counsel for    the parties and
perused    the   record     including the    affidavit of   Dr.
Manoranjan Hota, Director, Ministry of Environments and
Forests, Government of India and documents annexed with
it.
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Interim        order      dated 7.9.2007 and other
similar orders passed by this Court are vacated and the
following directions are given:
1) The learned Solicitor General should instruct the

concerned Ministries to approach National
Institute      of     Public Health to    undertake a
comprehensive analysis and study of the contents
of   gutkha,        tobacco, pan    masala and similar
articles manufactured in the country and harmful
effects      of      consumption of such articles.
The learned Solicitor General says that a report
based on such study will be made available within
eight weeks.

2) The    Plastics (Manufacture, Usage and Waste
Management) Rules,    2009 be    finalised, notified
and enforced within a period of eight weeks from
today.

3) The direction contained in the impugned order of
the High Court for imposition of fine shall remain
stayed.

4) Respondent Nos.3 to 15 and other manufacturers of
gutkha, tobacco, pan masala are restrained from
using plastic material in the sachets of gutkha,
tobacco and pan masala. This direction shall come
into force with effect from 1st March, 2011.

For further hearing, the case be listed on
3

March 9, 2011.

    (A.D. Sharma) (Phoolan Wati Arora)
Court Master Court Master
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C 1

ITEM NO.4 COURT NO.10 SECTION XV

S U P R E M E C O U R T   O F    I N D I A
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).16308/2007

(From the judgement and order dated 29/08/2007 in CWP   No.
1966/2003 of The HIGH COURT OF RAJASTHAN AT JAIPUR)

ANKUR GUTKHA Petitioner(s)

VERSUS

INDIAN ASTHAMA CARE SOCIETY & ORS. Respondent(s)

(With appln(s) for intervention and directions and impleadment and
permission to file additional documents/statement and with prayer
for interim relief and office report)
WITH
SLP(C) NO. 16314 of 2007
(With appln.(s) for exemption from filing c/c of the impugned
judgment and with prayer for interim relief and office report)
SLP(C) NO. 16317 of 2007
(With appln.(s) for exemption from filing c/c of the impugned
judgment and with prayer for interim relief and office report)
SLP(C) NO. 19467-19469 of 2007
(With appln.(s) for directions and permission to file additional
documents and clarification and permission to file additional
affidavit and with prayer for interim relief and office report)
W.P(C) NO. 131 of 2011
(With office report)
W.P(C) NO. 141 of 2011
(With office report)
CONMT.PET.(C) NO. 236 of 2011 In SLP(C)No.16308/2007
(With office report)
CONMT.PET.(C) NO. 237 of 2011 In SLP(C)No.16308/2007
(With appln.(s) for clarification)
W.P(C) NO. 289 of 2011
(With office report)
CONMT.PET.(C) NO. 288 of 2011 In SLP(C)No.16308/2007
WP(C)No.69/2011
(With appln.(s) for directions and impleadment and office report)

Date: 20/07/2011    These Petitions were called on for hearing today.

CORAM :
HON’BLE MR. JUSTICE G.S. SINGHVI
HON’BLE MR. JUSTICE H.L. DATTU

2

For Petitioner(s)    Mr.P.N.Misra, Sr.Adv.
SLP(C)No.19467-69/07 Mr.Pallav Shishodia, Sr.Adv.

Mr. K.C. Dua, Adv.

SLP(C)No.16308/07    Mr.Pallav Shishodia, Sr.Adv.
Mr.Siddhartha Choudhary,Adv.

Mr.V.Giri,Sr.Adv.
Mr.Dhruv Mehta, Sr.Adv.
Mr.Vipin Nair, Adv.
Mr.P.B.Suresh, Adv.
Mr.Surya P.Khatri, Adv.
For M/s Temple Law Firm, Adv.
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Ms.Pinky Anand, Sr.Adv.
Mr.D.N.Goburdhan, Adv.
Mr.Prabal Bagchi, Adv.

In WP(C) 141/2011    Mr.Ram Jethmalani, Sr.Adv.
Mr.Salman Hashmi, Adv.
Mr. Arun K. Sinha, Adv.

In WP(C) 131/2011    Mr.Ashok Bhasin, Sr.Adv.
Mr.S.A. Hashmi, Adv.
Mr. Arun K. Sinha, Adv.

Mr.V.A.Mohta, Sr.Adv.
Mr.Anil S.Bajaj, Adv.
Mr.Shashibhushan P.Adgaonkar, Adv.
Mr.Ashok Kumar Gupta, Adv.

SLP(C)No.16314/07    Dr.Rajeev Dhawan, Sr.Adv.
Mr.Vivek K.Kohli, Adv.
Mr. Subramonium Prasad, Adv.
Mr.Abhishek Swaroop, Adv.
Mr.Yas Mishra, Adv.
Mr.Himanshu Kapoor, Adv.

Mr.Shekhar Naphade, Sr.Adv.
Mr. Jay Kishor Singh, Adv.

SLP(C)No.16317/07    Mr.Rahul Pratap, Adv.
Mr.Jayant Mohan, Adv.
Mr. Siddhartha Chowdhury,Adv.

Ms.Aparna Jha,Adv.

Mr. Pranav Sachdeva, Adv.

For Respondent(s)/   Mr.Mohan Jain, ASG
3

Intervenor/Applicant Mr.D.K.Thakur, Adv.
Mr.Prabhat Kumar, Adv.
Mr.Karthik Ashok, Adv.
Ms.Yogita Yadav, Adv.
Mr.R.K.Tanwar, Adv.
Mr.S.K.Sahijpal, Adv.
Mr.Shalinder Saini, Adv.
Mr. Shreekant N. Terdal,Adv.

SLP(C)No.16308/07    Dr.Rajiv Dhavan, Sr.Adv.
Mr.Manish Goswami, Adv.
For M/S Map & Co.,Adv.

Mr.P.P.Rao, Sr.Adv.
Mr.Brijesh Kalappa, Adv.
Mr.Gopal Singh, Adv.
Ms.Divya Nair, Adv.
Mr. N. Ganpathy,Adv.

Dr.A.M.Singhvi, Sr.Adv.
Mr.Sudhir Chandra Agrawala, Sr.Adv.
Mr. Sanjai Kumar Pathak, Adv.

Mr.Pravin H.Parekh, Sr.Adv.
Mr.Sameer Parekh,Adv.
Mr.Lalit Chauhan, Adv.
Mr.Shashank, Adv.
Mr.Somanadri Goud, Adv.
For M/S. Parekh & Co.,Adv.
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Mr.R.S.Suri, Sr.Adv.
Mr.Rahul Malhotra, Adv.
Mr.Chanchal Kumar Ganguli, Adv.

Mr.Ravi Shankar Prasad, Sr.Adv.
Mr.Vikramjit Banerjee, Adv.
Mrs.Shally Bhasin Maheshwari,Adv.

Mr.Ranjit Kumar, Sr.Adv.
Ms.Indu Malhotra, Sr.Adv.
Mr.Nalin Talwar, Adv.
Mr.Nar Hari Singh, Adv.
Mr.Hemanshu Kapoor, Adv.
Mr. Vikas Mehta,Adv.

Mr.K.N.Bhat, Sr.Adv.

Mr.Siddharth Luthra, Sr.Adv.
4

Mr.Kundan Kumar Mishra,Adv.
Mr.Anil Kumar Mishra, Adv.
Mr.F.Raza, Adv.

Mr.Divyam Agarwal, Adv.
Mr.Dheeraj Nair, Adv.

Mr.Milind Kumar, Adv.
Ms.Archana Pathak Dave, Adv.
Mr. Irshad Ahmad,Adv.

Mr.Vishnu Behari Tewari, Adv.
Mr.Raj Kishor Choudhary, Adv.
Mr.Shivam Sharma, Adv.
Mr.Ravi Kumar Tomar, Adv.

Mr.R.N.Karanjawala, Adv.
Ms.Ruby Singh Ahuja, Adv.
Mr.Raunak Dhillon, Adv.
Ms.Manik Karanjawala, Adv.
For M/s Karanjawala & Co., Adv.

Mr.S.L.Bhargava, Adv.
Mr.Aseem Mehrotra, Adv.
Mr.Abhijat P.Medh, Adv.

Mr.Sumant Bhardwaj, Adv.
Ms.Mridula Ray Bhardwaj, Adv.

Mr.Santosh Kumar Sethi, Adv.
Mr.Anil Kumar Jha, Adv.
Mr.Vishwash Kaushik, Adv.

Mr. P.V. Yogeswaran,Adv.

Mr.Abani Kumar Sahu, Intervenor-in-person

Dr.R.R.Deshpande, Adv.

Mr. Ashok Kumar Gupta II,Adv.

Applicant in person

Mr.Senthil Jagadeesan, Adv.

Mr.B.D.Sharma, Adv.

UPON hearing counsel the Court made the following
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O R D E R

Some of the learned counsel complained that copies of the

Expert Committee Report have not been made available to them and,
5

on that account, they have not been able to file response.

The learned Additional Solicitor General representing the

Union of India should instruct his office to supply copies of the

report to all the learned counsel to whom the same has so far not

been made available. This must be done within seven days from

today.   Within next three weeks, the parties to whom the report had

not been made available earlier may file their response.

Shri Ashok Bhasin, learned senior counsel, requests that

his clients may be permitted to amend the petition for challenging

the vires of Rule 5(g) of the 2011 Rules. The prayer is allowed.

The amended petition may be filed within seven days.

The Union of India should file joint response to all the

petitions and applications within a period of three weeks from

today.   Rejoinder affidavits on behalf of the writ petitioners and

applicants    may    be    filed within next two weeks.

List     all   the    pending       I.As   and    Contempt    Petitions   on

25.08.2011.

The main cases be listed on 07.09.2011.

(Satish K.Yadav) (Phoolan Wati Arora)
  Court Master Court Master
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\202e
ITEM NO.6 COURT NO.3 SECTION XV

S U P R E M E   C O U R T   O F   I N D I A
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Civil) No(s).16308/2007

(From the judgement and order(s) dated 29/08/2007 in CWP No.1966/200 of  The
HIGH COURT OF RAJASTHAN AT JAIPUR)

ANKUR GUTKHA                                      Petitioner(s)
VERSUS

INDIAN ASTHAMA CARE SOCIETY & ORS.                Respondent(s)

(With appln.(s) for directions and interim directions and  intervention  and
impleadment and urging addl.grounds and with prayer for interim  relief  and
office report)
With
SLP(C)No.16314/2007
(With appln.(s) for exemption from filing c/c of the impugned  judgment  and
with prayer for interim relief and office report)
SLP(C)No.16317/2007
(With appln.(s) for exemption from filing c/c of the impugned  judgment  and
with prayer for interim relief and office report)
SLP(C)No.19467-19469/2007
(With  appln.(s)  for  directions  and  clarification  and  impleadment  and
directions and exemption from filing O.T. and permission to  file  affidavit
and clarification/direction  and  seeking  permission  to  raise  additional
grounds and with prayer for interim relief and office report)
W.P.(C)No.131/2011
(With office report)
W.P.(C)No.141/2011
(With office report)
Conmt.Pet.(C)No.236/2011 In SLP(C) No.16308/2007
(With office report)
Conmt.Pet.(C)No.237/2011 In SLP(C) No.16308/2007
(With appln.(s) for clarification and directions)
W.P.(C)No.289/2011
(With office report)
Conmt.Pet.(C)No.288/2011 In SLP(C) No.16308/2007
Conmt.Pet.(C)No.348/2011 In SLP(C) No.19467-19469/2007
Conmt.Pet.(C)No.356/2011 In SLP(C) No.16308/2007
W.P.(C)No.344/2011
W.P.(C)No.69/2011
(With appln.(s) for directions and impleadment and office report)
Contempt Petition ) No.37/2012 in SLP 16308/2007
W.P.(C) No.182/2011
(With office report)
W.P.(C) No.354/2011
(With appln.(s) for interim relief and office report)

W.P.(C) No. 304 of 2011
(with appln(s) for amendment of the petition and office report)

Date: 03/04/2013  These Petitions were called on for hearing today.

CORAM :
HON’BLE MR. JUSTICE G.S. SINGHVI
HON’BLE MR. JUSTICE KURIAN JOSEPH

For Petitioner(s) Mr.Ranjit Kumar, Sr.Adv.
Mr.Abhishek Swaroop, Adv.
Mrs.Shivambiko Sihna, Adv.
Mr.Shwetank Tripathi, Adv.
Mr. Subramonium Prasad, A.O.R.

75
1190

Dell
Typewritten Text
Annexure -J



Dr.Ashishek Manu Singhvi, Sr.Adv.
Mr.Vivek Kohli, Adv.
Mr.N.Talwar, Adv.
Mr. Siddhartha Chowdhury, A.O.R.

Mr. Sudhir Chandra,Sr.Adv.
Mr. Sanjai Kumar Pathak, A.O.R.
Ms.Sashi Pathak, Adv.

Mr.Prashant Bhushan, Adv.
Mr.Pranav Sachdeva, Adv.

Mr.Abhay A.Jena, Adv.
Mr.Sarthak Mehrotra, Adv.
Ms. Bina Gupta, A.O.R.

Ms.Praveena Gautam, Adv.
Mr.Deepak Tyagi, Adv.
Mr.K.K.Gautam, Adv.

Mr. K.C.Dua, A.O.R.

Mr. Arun K.Sinha, A.O.R.

Ms. Aparna Jha, A.O.R.

Mr. Jay Kishore Singh, A.O.R.

Mr. Anil Kumar Jha, A.O.R.

Mr. Shiv Prakash Pandey, A.O.R.

Mr. D.N.Goburdhan, Adv.
Mr.Ayush Chandra, Adv.

For Respondent(s)/ Mr. Mohan Jain, ASG
Applicants  Mr.Prabhat Kumar, Adv.

Mr.D.K.Thakur, Adv.
Mr.A.Deb Kumar, Adv.
Ms.Manmeet Kaur, Adv.
Ms.Sakshi Banga, Adv.
Mr.R.K.Rathore, Adv.
Mr.Shreekant N.Terdal, Adv.

Ms.Indira Jaisingh, ASG
Mr.Aman Ahluwalia, Adv.
Ms.Sunita Sharma, Adv.
Ms.Supriya Jain, Adv.
Ms.Sushma Suri, Adv.

Mr.V.Shekhar, Sr.Adv.
Mr.Kundan Kumar Mishra, Adv.
Ms.Pankhuri Jaiswal, Adv.
Mr.Farooque Raza, Adv.
Mr.Abhigya, Adv.
Mr.Jatin Rajput, Adv.
Mr.Nitin Thakur, Adv.

For State of Mr.K.N.Bhat, Sr.Adv.
Karnataka   Mr.V.N.Raghupathy, Adv.

Mr.V.A.Mohta, Sr.Adv.

For RR No.16 Mr.Pravin Parekh, Sr.Adv.
Mr.Sameer Parekh, Adv.
Mr.Lalit Chauhan, Adv.
Mrs.Rukhmini Bobde, Adv.
Mr.Shashank Kumar, Adv.
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Mr.Manjit Singh, AAG
Mr.Kamal Mohan Gupta, Adv.

Mr.Gaurav Yadav, Adv.

Mr.Vikramjit Banerjee, Adv.
Mr.P.S.Sudheer, Adv.
Mr.Rishi Maheshwari, Adv.
Mr.Abu John Mathew, Adv.

Mr.S.Udaya Kumar Sagar, Adv.
Ms.Bina Madhavan, Adv.
Ms.Anindita Pujari, Adv.
Ms.Praseena E.Joseph, Adv.

Mr.T.Srinivasa Murthy, Adv.

Ms.Mukti Choudhary, Adv.

Mr.Vikas Mehta, Adv.
Mr.Nalin Talwar, Adv.
Mr.Shubham Tripathi, Adv.
Mr.Narhari Singh, Adv.

Ms.Archana Pathak Dave, Adv.
Mr.Ajit Kumar Gupta, Adv.
Mr.Irshad Ahmad, A.O.R.

Mr.P.V.Yogeswaran, A.O.R.

Dr.R.R.Deshpande, A.O.R.

Mr.Ravi Kumar Tomar, A.O.R.

Mr.N.Ganpathy, A.O.R.

Mr.Ashok Kumar Gupta II, A.O.R.

Mr.S.Aravindh, Adv.
Mr.Senthil Jagadeesan, A.O.R.

Mrs.Shally Bhasin Maheshwari, A.O.R.

Mr.Ashok Kumar Singh, A.O.R.

Mr.Praveen Gautam, A.O.R.

Mr.B.D.Sharma, Adv.

Mr.Chanchal Kumar Ganguly, A.O.R.

Ms.Meera Mathur, A.O.R.

Mr.Abhay Kumar, A.O.R.

Ms.Mridula Ray Bhardwaj, A.O.R.

Mr.Dheeraj Nair, Adv.
Ms.Pragya Chauhan, Adv.

Mr.Rameshwar      Prasad Goyal, A.O.R.

Mr.B.Krishna Prasad, A.O.R.
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UPON hearing counsel the Court made the following
O R D E R

Contempt Petition (C) No.237 of 2011 in SLP(C)No.16308 of 2007

In  view  of  the  affidavit  filed  on  behalf  of  the   non-
petitioners,  the  notice  is  discharged  and  the  contempt  petition   is
accordingly disposed of.
__________________________________________________________________

At the commencement of  further  arguments,  Shri  Mohan  Jain,
learned Additional Solicitor General placed before the Court a note on  the
"Status of Plastics Waste Management" by  Dr.A.B.Akolkar,  Scientist-F  and
Dr.S.K.Nigam, Scientist-D of the Central Pollution  Control  Board,  Delhi.
The note is taken on record.

Shri V.Shekhar, learned senior  counsel  representing  the  All
India Plastic Manufacturers Association pointed out that the note  produced
by Shri Mohan Jain is a part of the Report of the Central Pollution Control
Board with the title  ‘Material  on  Plastic  Waste  Management’.  He  made
available a xerox copy of the report which is taken on record.

We have gone through the Report  produced  by  Shri  V.Shekhar,
para 4.0 of the report is extracted below:

Having taken note of the figures contained in  the  Report,  we
enquired from Shri Jain whether the mechanism available for disposal of the
plastic waste has been effectively operated  and  implemented.   Shri  Jain
gave out that the burden of disposing the plastic waste is on the municipal
authorities  and  the  Central  Pollution  Control  Board  which  has  made
available the data about the total plastic waste cannot possibly dispose of
the same.

Shri Ranjit Kumar, learned senior counsel appearing for one  of
the Gutkha manufactures referred to the Municipal Solid Wastes  (Management
and Handling) Rules, 2000 and the Plastics Waste (Management and  Handling)
Rules, 2011 (for short, ‘the 2011 Rules’)
which have been enacted by the Central Government in exercise of the powers
conferred  upon  it  under  Sections  3,  6  and  25  of  the   Environment
(Protection)  Act,  1986  and  submitted  that  even  though  comprehensive
provisions have been made in the  Rules,  the  concerned  authorities  have
miserably failed to take various steps for disposal of the plastic  wastes.
Shri  Ranjit  Kumar  also  pointed  out  that  even  the   provisions   for
constitution of state level advisory bodies and submission of annual report
by each State Pollution Control Board or Pollution  Control  Committees  to
the Central Pollution Control Board with an obligation  on  the  latter  to
prepare a consolidated annual report, have been implemented only  in  their
breach.

Keeping in view the figures mentioned in the tables  reproduced
at pages 16-17 of the report produced by  Shri  V.Shekhar,  we  direct  the
State Pollution Control Boards of all the States and the Union  Territories
as also the Central Pollution Control  Board  to  submit  their  respective
reports showing compliance of the provisions contained in the 2000 and 2011
Rules.  The Municipal Corporations of North, South and East Delhi  as  also
the New Delhi Municipal  Corporation  and  the  Municipal  Corporations  of
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Bangalore, Chennai, Agra, Jaipur, Calcutta and Faridabad are also  directed
to file  status reports about total compliance of the 2000 and  2011  Rules
in their letter and spirit.

For the aforesaid purpose, we suo motu order impleadment of the
Central Pollution Control Board through its  Secretary  and  the  Pollution
Control Boards of all the States as also the Pollution  Control  Boards  of
the Union Territories through their Secretaries as parties.  The  Municipal
Corporation of North, South and East Delhi as also the New Delhi  Municipal
Corporation are impleaded as  parties  through  their  Commissioners.   The
Municipal Corporations of Bangalore, Chennai, Agra,  Jaipur,  Calcutta  and
Faridabad are also impleaded as parties through their Commissioners.

Let  notice  issue  to  the  Commissioners  of  the  aforesaid
Corporations and Secretaries of the Pollution Control  Boards  of  all  the
States as also the Central Pollution Control Board. They shall  file  their
affidavits along with status reports within a period of four weeks from the
date of receipt of copy of this order by fax  from  the  Registry  of  this
Court.

Ms.Indira  Jaisingh,  learned  Additional  Solicitor   General
invited the Court’s attention to notifications issued by the Government  of
23 States and the  Administrators  of  5  Union  Territories  for  imposing
complete ban on Gutkha and Pan Masala with tobacco and/or nicotine and then
stated that notwithstanding  the  ban,  the  manufactures  have  devised  a
subterfuge for selling Gutkha and Pan Masala in  separate  pouches  and  in
this manner the ban is being flouted.

Ms.Indira Jaisingh also placed before the Court xerox  copy  of
D.O.No.P.16012/12/11-Part I dated 27.08.2012 sent by the Special Secretary,
Ministry of Health and Family Welfare, Government of  India  to  the  Chief
Secretaries of all the States except the States of Madhya Pradesh,  Kerala,
Bihar, Rajasthan,  Maharashtra,  Haryana,  Chhatisgarh  and  Jharkhand  and
submitted that the Court may call  upon  the  remaining  States  and  Union
Territories to issue necessary notifications.

In view  of  the  statement  made  by  the  learned  Additional
Solicitor General, we order issue of notice to the Chief Secretaries of the
States and the Administrators of the Union Territories which  have  so  far
not issued notification in terms of 2006 Act to apprise this Court with the
reasons as to why they have not  taken  action  pursuant  to  letter  dated
27.08.2012.

We also direct the Secretaries, Health Department of all the 23
States and 5 Union Territories to file their affidavits within  four  weeks
on the issue of total compliance of the ban imposed  on  manufacturing  and
sale of Gutkha and Pan Masala with tobacco and/or nicotine.

Put up on 03.05.2013.
The Registry is directed to send copies of this  order  to  the

Chief Secretaries and  the  Secretaries,  Health  Department  as  also  the
Administrators of Union Territories, Secretaries of the Central  and  State
Pollution Control Board.  Copies be also sent to  the  Commissioners  of  9
Municipal Corporations named hereinabove.   The copies of order be sent  by
fax within four days from today.

    (Satish K.Yadav) (Phoolan Wati Arora)
Court Master Court Master
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

<br>

IN THE MATTER OF:

<br>

THE CITIZENS FOUNDATION

<br>

ORIGINAL APPLICATION NO.273 OF 2025

<br>

AT NEW DELHI

<br>

CENTRAL POLLUTION CONTROL BOARD & ORS.

<br>

VERSUS

<br>

VAKALATNAMA

<br>

KNOW ALL to whom these present shall come that I, Priyanka Tiwari, being the Authorised

<br>

Representative of Respondent No.7, in the captioned matter do hereby appoint:

<br>

to be my/our Advocate(s) in the above noted case and I/We hereby authorize them:

<br>

To take execution proceedings.

<br>

..APPLICANT

<br>

...RESPONDENTS

<br>

To act, appear and plead in the above-noted case in this Court or in any other Court in which

<br>

the same may be tried or heard and also in the Appellate Court including High Court subject to

<br>

payment of fees separately for each Court by me/us.

<br>

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for

<br>

executions review, revision, withdrawal, compromise or other petitions or affidavits or other

<br>

documents as may be deemed necessary or proper for the prosecution of the said case in all is stages

<br>

subject to payment of fees for each stage.

<br>

To file and take back documents, to admit and/or deny the documents of the opposite party.

<br>

To withdraw or compromise the said case or submit to arbitration any differences or disputes

<br>

that may arise touching or in any manner relating to the said case.

<br>

To deposit, draw and receive monies, cheques, cash and grant receipts thereof and to do all

<br>

other acts and things which may be necessary to be done for the progress and in the course of the

<br>

prosecution of the said case.

<br>

To appoint and instruct any other legal practitioner or person authorising him to exercise the

<br>

power and authority hereby conferred upon the Advocate whenever he may think fit to do so and sign

<br>

the power of attorney on our behalf.

<br>

ADVOCATE

<br>

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the

<br>

Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents and

<br>

purposes.

<br>

And /We undertake that I/We or my/our duly authorised agents would appear in Court on all

<br>

hearings and will inform the Advocate for appearance when the case is called.

<br>

And I/We the undersigned do hereby agree not to hold the Advocate or his substitute

<br>

responsible for the result of the said case. The adjournment costs whenever ordered by the Court shall

<br>

be of the Advocate, which he shall receive and retain for himself.

<br>

And VWe the undersigned do hereby agree that in the event of the whole or part of the fee

<br>

agreed by meus to paid to the Advocate remaining unpaid I shall be entitled to withdraw from the

<br>

prosecution of the said case until the same is paid up. The fee settled is only for the above case and

<br>

above Court. /We hereby agree that once the fee is paid I/We will not be entitled for the refund of the

<br>

same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be

<br>

paid again by me/us.

<br>

IN WITNESS WHEREOF /We do hereunto set my/our hand to these presents the contents of which

<br>

have been understood by meus on this 1* day of June, 2026. Accepted subject to the terms of fees.

<br>

Identified, Satisfied and Certified.

<br>

For Vishnu & Company Trademacks Pvt. Ltd.

<br>

Dijector/Authotzed Signatory

<br>

Nalin Talwar Advocate
D/796/1988

Yeshi Rinchhen Advocate
           D/2185/2011

2, Palam Marg, Vasant Vihar New Delhi-110057
Mobile No. 9582396247; Email; yeshi.rinchhen@gmail.com
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Abhishek Bhatra <abhatra2001@gmail.com>

Service - Reply to OA on behalf of R-7 | OA/273/2025 - NGT
Abhishek Bhatra <abhatra2001@gmail.com> Thu, Jun 4, 2026 at 4:00 PM
To: vikrantchawlaadv@gmail.com
Cc: Yeshi Rinchhen <yeshi.rinchhen@gmail.com>

Dear Sir,

Please find attached the copy of Reply to the captioned OA, on behalf of the Respondent No.7 i.e., M/s Vishnu & Company Trademarks Private Limited.

Kindly note that this email shall be submitted to the Registry as "proof of service".

Regards,
Abhishek Bhatra

Reply - R7.pdf
9208K
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